in
QoA NOs g;;‘l[ 1992

New Delhi this the 18th Augusts 1998.

HON'BLE SHRI JUSTICE K. M, AGARVAL, CHAIRMAN
HON'BLE sHRI R. Ko AHOOJA» MEMBER (A)

Narender Kumal s/0 Shya® gunder Lal,
Ex. Tic et Collector

coe Ipplicant

( BY shri R. R. Rai for shri B. S Mainee, Gounsel )

1, Shri S. p. Mehta,
General Manager »
Northern Railway,

Baroda House, New Delhi.

2 Shri Ke K. Chaudhary,
pivisional Railway Managel,
Northern Railway,

gtate Entry Road,
New Delhi.

3, shri Raj Kumar,
pivisional Traffic S\.perintendent.
Nor thern Railway,
D.R.MN.'S office,
New Delhi. cee Re spondents

( By Shri R, L. Dhawan, Counsel )

g RDER (QBA

snri Justice Ke M. Agarwal @

Learned counsel for the applicant admits
that compl jance has been made with the directions
made by the Tribunal. Accordingly this contempt

petition has become jnf ructuous. 1t is, therefore,
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dismissed 3s having become jnfructuous. Rule nisi
shall stand discharged.
S
( K. Mo Agarwal )
Chairman

( R. K. Ano )
Me A)

/ asl



